
 SEC. IIA 
IN THE SUPREME COURT OF INDIA
CRIMINAL APPELLATE JURISDICTION

PETITION FOR SPECIAL LEAVE TO APPEAL (CRL.) NOS. 4823
AND 5980 OF 2015

WITH
CRIMINAL MISCELLANEOUS PETITION NOS.9900 AND 9901 OF

2015
(Application for exemption from filing certified copy of

impugned order and permission to file additional documents
in Special Leave Petition (Crl.) No.4823 of 2015)

 AND
CRIMINAL MISCELLANEOUS PETITION NOS. 12147 AND 12148 OF 2015

(Application for exemption from filing official
translation and permission to file additional documents)

DR. NEERAJA SHARMA ETC.  ...PETITIONERS
                  VERSUS 

STATE OF JHARKHAND & ANR.ETC.  ...RESPONDENTS

OFFICE REPORT
The matters above mentioned were listed before the

Hon'ble Court on 5th April, 2017, (alongwith main matter

Transfer Petition (C) 3 of 2015), when the Court was

pleased to pass the following order:­ 

“When these matters were called out in
the morning, Dr. Rashmi Rahina and Dr. Vikram
Singh were present in the Court. We requested
Ms. V. Mohana, learned senior counsel, who was
present in the Court, to talk to the parties
and   find   out   an   amicable   solution   of   the
disputes,   which   the   readily   agreed,   and   the
matters were kept for hearing in the evening.

It   is   heartening   to   note   that   the
parties have arrived at an amicable settlement
and handed orver in Court a Joint Appplication
(Memorandum of Understanding), signed by both
the parties dated 05.04.2017, which is taken
on record.

We place on record our appreciation for
the efforts taken by Mr. V. Mohana, learned
senior   counsel,   in   negotiating   with   the
parties   and   arriving   at   an   amicable
settlement.

List the matters on 28.04.2017.”
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It is submitted that counsel for the petitioner has

filed rejoinder affidavit to the counter affidavit of

respondent no.2 (common) in both the matters. Rejoinder

affidavit have been included in the respondent Special

Leave Petition paper books.

Service of show cause notice is already complete in

both the matters.

 The matters above mentioned are listed before the

Hon'ble Court with this Office Report. 

 DATED this the 25th Day of April, 2017.

 ASSISTANT REGISTRAR

Copy to:­

Mr. C.D. Singh, Advocate
Mr. Devashish Bharuka, Advocate
Mr. Akshat Shrivastava, Advocate

 ASSISTANT REGISTRAR
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